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private sector. I do not know what 
sort of logic and economic considers* 
tion can justify it.

13.02 hrs.

CENTRAL AND OTHER SOCIETIES 
(REGULATION) BILL

(i) R e p o r t  or J o i n t  C o m m it t e e

SHRI NITIRAJ SINGH CHAU- 
DHARY (Hoshangabad): I beg to lay 
on the Table a copy of the Report of 
the Joint Committee on the Bill to 
provide for the incorporation, regula
tion and winding up of Central socie
ties and declared Central Societies unci 
regulation of aided Union territory 
societies and amalgamation of Central 
societies or added Union territory 
societies with similar societies and for 
matters connected therewith or inci
dental tiuVeto

(ii) E v id e n ce

SHRI NITIRAJ SINGH SHAU- 
DHARY: 1 beg to lay on the Table 
the record of Evidence tendered be
fore the Joint Committee on the Bill 
to provide for the incorporation, 
regulation and winding up of Central 
societies and declared Central societies 
and regulation of aided Union terri
tory societies and amalgamation of 
Central societies or aided Union ter
ritory societies with similar societies 
and for matters connected therewith 
or incidental thereto.

13.64* hrs.

COMMITTEE ON PRIVATE MEM
BERS' BILLS AND RESOLUTIONS 

Sixty-fifth Report

SHRI G. G. SWALL (Autonomous 
Districts): I beg to present the Sixty- 
flfth Hfeport of the Committee on 
Private Members' Bills and Resolu
tions.

(3AKA) Code of Civil Procedure ao9  
(Amdt.) Bill

MR, SPEAKER: The House stands 
adjourned for Lunch to meet at five 
minutes past 2 O’clock.
13.05 hrs.

The Lok Sabha adjourned for Lunch 
till five minutes past Fourteen of the 

Clock.

The Lok Sabha reassembled after 
Lunch at eiaht minutes past fourteen 

of thg Clock.

[M r . D e p u t y -S p e a k e r  in the Chairl

CODE OF CIVIL PROCEDURE 
(AMENDMENT) BILL—Contd.

MR. DEPUTY-SPEAKER: We take 
up further consideration of the follow
ing motion moved by Dr. V. A. Seyid 
Muhammad on the 11th August 1976.
namely:—

“That the Bill further to amend- 
the Code of Civil Procedure, 1908, 
and the Limitation Act. 1963, as re* 
ported by the Joint Committee, be 
taken into consideration”.

SHRI R. R. SHARMA will continue 
his speech.
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"But. the Court shall not grant relief 
in the suit, whether interim or


